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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT YYDERABAD

0.A, No. 123/95. | . Dt. of Decision : 2-2-95.

Y. Raju : ‘ .. Applicant.

1. The Supdt. of Railuway Mail
Service, A.3.Division,

2. The Post Master General,
A.P,Southern Region, i
Ashoknagar, Kurnool-5, :

\

3. The Director General,

Dept. of Posts, Dak Bhavan,

Sansad Marqg, New Delhi. . .| Respondents.
| ;
i
Counsel for the Applicant - : Mr. Krishna Dsvan
Counsél for the Respondents : Mo, N.R.Deuéraj, Sr.LG3E.
; i
CORAM:

THE HON'BLE SHRI JUSTICE V. NEELADRI RAD : UJCE CHAIRMAN

THE HON'BLE SHRI R, RANGARAJAN : MEM3ER (ﬁDNf.)
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0.A,N0.123/95

JUDGEMENT

|
|
| |
I As per Hon'ble Sri R.Rancarajan, Member(ﬂ} X
|

|

ll

learnad coungel for l
l

l
|

the spplicent and Sri N.R.Devaraj,

learned ounsel for

the resnondent+c

l%
|
.
|

the A,T.

Act, 1985,

2. In this Q0.A, 4dt.20-1-95 Illud U/s 19 o%
the applicant herein had joined %

ed

|

|

|

|

|

|

|

|

l Heard Sri Krishna Devan,
|

|

|

|

= Trained Pool/Short Duty Postal A551stant lnlthe year
|

1981, Later on the applicant was absorbed iuring the |

vaar 1000 Ll

,“ e e Lt

He[
prayed for a declaration that he is entltledlfor grant l

Sorting Assistant in the For81gn Mail wing, Bombay.

I
of productivity Llnked Bonus at the rates apgllcgble to

the rzgular Postal Asst. for the p=ariod he w&rked as

RTP/SDSA and for a further direction to pay arrears

of bonus to which the applicant is eligible.l

3. The applicant herein was absorbed-after*he had

It

ig stated that he was select d after tough competition

I
E
i
|
x
l
|

and performed his duties quantitati ively and qrnlltatlvel

the work as that of regular Postgl ASSt. wnen?var he was

l

E

engaged intermittently against tn“ vacancy of{regqlar %
l

Postal/Sorting Assistant. By denying him thelbeneflt
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l worked as RTA/SDSA in the respondents organisation.
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|

|

|

‘ L
l oL Productivity Linksd bonus for the period hé had serve‘
|
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Yoy

as RTP/:SDSA, allowed by the D.G., Dept, of

letter dt. 5.10.88, he had been subjected #o hostile

discrimination -in violation of Art. 14 and!
Constitution. Hence, this CA has been file
above prayer.

4, Sri Krishna Devan, learunsd counsel f£or the

applicant has drawn our attention to the jlidgement of

B S rL [NV, BRI, S T S 1A S £ o~ o~ ;
. It

applicants therein were also simiiarly situiated as the

applicant herein. The 0A 171/89 on the file of Ernaki

Bench was decided based on the decision in
the file of the same Bench. The ratio in

was that no distinction can be made betweef

Bonus. Tt was further held in that OA that
dates like Casu%l Labourers are entitled td
;f they have pu£ in 240 days of service eag
31st March for %hrée years or more. It was
in that OA that amount of P.L. Bonus wouldg
their average monthly emoluments determineé
tne total emoluhents for each accounting yé

bility by 12 and subject to other conditioﬁ

1
from time to time.

5. Similér order was also passed by this
OA 611/94 at.31.5.94, and 869/94 dt.27.7.9§
applicants were similarly placed to that of
in oA 171/89. As the applicant herein is in
situation as applicants in OA 171/89 decide

Bench and in OA 611/94, 869/94 and 458/94 o

Ay -

Posts by

16 of the |

d with the

OA 612/89 ¢

hat judgems

an RTP woy
and a Casual Lavourer in granting Producti¥ity Linked

RTP candi-
P.L. Bonus
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To
1.

~d

we see no reason in not extending the same benegit

to the applicant in this OA also.

6.

rion to the respondents to grant the apolicant the
|

same same benefit as granted by Ernakula$ Bench and

this Bench of the Tribunal in the aforestated cases
as gquoted in ‘Para-5 above. The above direction shorld _

be completed within a period of three months from t

date of communication of this order,

1

Te The Oa is ordered accordingly at the

stage itself. No costs./

W—-—:—'Q }OQ,Q,&}V\_\

In the result, this 0A is allowed

admission

{( R. Rangarajan ) -{ V. Neeladri

M .
Dated Z February, '95

kmv

The Superintendent of Railway Mail Service,

A.G,Division, Guntakal. A.P. 801.

The Post Master General, A.P.Southern Region, '

Ashoknagar, Kurnocol=-5.

3. The

Director General, Dept.of Posts, !

Dak Bhavan, Sansad Marg, New Delhi.
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pvm

copy to Mr.Krishna Devan, Ad¥ocate, CAT_ Hy,

copy to Mr.N.R.Devraj, SX.CGSC.CAT.Hyd.
copy to Library, CAT_ Hyd.
spare copy.
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